FOR THE ATTENTION OF THE CREDITORS OF M/S GLOBE PANEL INDUSTRIES

FORM A
PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

INDIA PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

M/S GLOBE PANEL INDUSTRIES
INDIA PRIVATE LIMITED

Date of
debtor

incorporation of corporate

28/04/2010

Authority under which corporate debtor
is incorporated / registered

Registrar of Companies, NCT of

Delhi

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U74900DL2010PTC202109

Address of the registered office and
principal office (if any) of corporate
debtor

UNIT NO. 108, IST FLOOR, NDM-2,
PLOT NO. D-1-2-3 WAZIRPUR
DISTRICT CENTRE, NETAJI
SUBHASH, PLACE, North Delhi,
NEW DELHI, Delhi, India, 110034

Insolvency commencement date in

respect of corporate debtor

21.08.2026

(Hon’ble NCLT Court order dated
19.08.2026 & Email received on
dated 21.08.2026)

Estimated date of closure of insolvency
resolution process

17.02.2027

Name and registration number of the
insolvency professional acting as
interim resolution professional

Mr. Sunil Kumar Agrawal
Registration No: IBBI/IPA-002/IP-
N00081/2017-2018-10222

Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: E-205, LGF, Greater
Kailash — II, New Delhi 110048
Email: aggarwalsk21@yahoo.com

10.

Address and e-mail to be used for
correspondence with the interim
resolution professional

Address: 904, GF, Sector- 7C,
Faridabad- 121006

Email:
cirpglobepanel2026@gmail.com

11.

Last date for submission of claims

04.09.2026

12.

Classes of creditors, if any, under
clause (b) of sub-section (6A) of section
21, ascertained by the interim resolution
professional

NA

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

NA

14.

(a) Relevant Forms and
(b) Details of
representatives
are available at:

authorized

Web link:
https://ibbi.gov.in/downloadform.html
Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process (CIRP) of M/s Globe Panel
Industries India Private Limited on dated 19.08.2026 vide order CP (IBC)-46/ND/2026.
The IRP has received email from Hon’ble NCLT Court on dated 21.08.2026.




The creditors of M/s Globe Panel Industries India Private Limited, are hereby called
upon to submit their claims with proof on or before 04.09.2026 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic
means.

A financial creditor belonging to a class, as listed against the entry No. 12 (N/A), shall
indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No.13 to act as authorised representative of the class
in Form CA. - Not Applicable

The submission of claims is to be made in accordance with Chapter IV of the Insolvency
and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016. The claim with proof is to be submitted in following specified forms
along with documentary proof in support of claim:

Form B: Claim by Operational Creditors except workmen & employees.

Form C: Claim by Financial Creditors.

Form CA:  Claim by Financial Creditors in a class.

Form D: Claim by workmen or an employee.

Form E: Claim submitted by an authorized representative of workmen or an
employee.

Form F: Claim by Creditors (other than Financial Creditors and Operational
Creditors)

Submission of false or misleading proofs of claim shall attract penalties.

Date: 21.08.2026
Place: New Delhi

Sunil Kumar Agrawal
Interim Resolution Professional

Regn. No: IBBI/IPA-002/IP-N00081/2017-2018-10222
AFA No. AA2/10222/02/311226/204184 Valid upto 31.12.2026
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INTEC CAPITAL LTD

Regd. Office: 708, Manjuesha Budding, 57, Mohru Place, Mew Dalbl-110012
APPENDIX IV [See rule 8(1)] POSSESION NOTICE

Whareas, The undersigned being the authorized officer of the INTEC CAPITAL LTD urider the
"securitizabion and Reconsiruction of Financial Assets and Enforcement of Secunty interest
(A, 002 (54 of 2002] and in exarcisa of pawars confermad i=darseclion 1312 read with [rula
3} of ihe seconly interest [Endforcement) Rules, 2102, issued demand notice dated 06-04-2021
sent on 15-04-2021 calling upon the Borrower Mis PLJA ENTERPRISES (BORROWER),
THROUGH ITS PROPRIETOR MR, RAM PRASAD SHARMA, MR. RAM PRASAD SHARMA
{CO-BORROWER), MRS, LOKESH SHARMA [CO-BORROWERS MORTGAGOR) (Loan
agreement Mo, LNFBDO3415-160005878) io repay the amount mentioned in the rofice asen
31-03-2021, Rs. 761,671/ [Rupses Soven Lakh Sixty One Thousand Six Hundred
Seventy One Only) within 60 davys from e date ofthe recespl of the said nolice

The BomrowarMarigagor having falled & repay The amount, nobice is hereby glven o the

ORIX Leasing & Financial Services India Limited
Registered Office: Plot No.84, Marol Co-operative Industrial Estate, Andhen-Kurla Road, Andheri (East),
Mumbai - 400058 Website: www orixindia.com; Tel:- (22-67070100 [

APPENDIX- IV-A [See proviso to rule B(8)]
NOTICE FOR SALE OF IMMOVABLE PROPERTIES

Pubéz Motice for auction sale of Immovable Assets under the Securitization and Reconstruction of Financial Azsels and Enforcement
of Sacurity Inferest Act, 2002 read with proviso to Rule B {6) of the Secuity Interest (Enforcement) Ruses, 2002,

Nobica is hereby given 10 the public in general and in paricular 1o the Borrawer {5) and Guarantor (5) that the below described
immavable propédy morigagedicharged to the Secured Craditor, he Physical Possession of which has been taken by the Authonsead
Officer of the Secured Creditor i.e., Orix Leasing & Financial Senvices India Ltd., will be sold through public auction on “A5 |S WHERE
15", “AS 15 WHAT 15" and "WHATEVER THERE 15 BASIS" on 08.08.2026 through hitps:ibankauctions.inll for recovery of amount
as mentionad hersin below due to Onx Leasing & Fnancia’ Services India Lid, from borrowers and co-bormowers a5 mentioned herein
below, The Reserve Price and the Eamest Maney Deposit (EMD) will be a5 mantioned herein below

GLOBUS SPIRITS LIMITED

CIN ; LTSE39DL133PLCOE21TT
Ragd. Office:- F-0, Ground Floor, The Mira Carporate Sues, Plot No. 182,
Eshwar Nagar, Mathwura Road. New Delhi-110085 | Phol! 366424800, Fax:011-G6426629,
E-maitcorporateniicemdglobusgroup.in, Webiwew. globusspirits.com

MNotice of AGM and Fixation of Record Date

Motice s hereby gven that the 33rd Annual General Meeting of the company for the financial year 2025-26 will be held on
Tuesday, 1:5th Septembar 2026 at 12.00 Moon at the Registered Office of the company through Video confarancing {"VC") / Other
Audio Yisual Means{"OAVM'). Piaase also nols that the company has fixed the cut-off date (1.e. record date) for the purpose of
reckoning ebgibilty of members for 8-voling & for voting on the AGM date as well as for payment of final dvidend for the FY 2025-
6 is Tuesday, 08th September, 2026,

The 33rd AGM Notice-and Annual Feport for the year ended 31st March 2026 has been e-maed at their e-mail address
registered with the companyithe DPs/the RTA, as the case may be. The AGM Notice as well as Annual Report is also availabie on

Globus Spiri

Fart g of erCallEns @

ek Pl icin qeneral that the undersi hast zeinm of the company's websie www.globussparits.com.
NAME OF THE BORROWERS AND CO- | DETAILS OF PROPERTY/SECURED | RESERVE PRICE [INR) it bbbl el st il ecigosi Uty Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies (Management and
BORROWERS ASSET EARNEST MONEY DEPOSIT (EMD) section (4) of section 13 of act read with rule 8 of the security interest Erforcement Rules, 200 Administration) Rutes, 2014, the Company is pleased to provide e-voling facility to the members through MUFG Intime India
OUTSTANDING AMDUNT LAST DATE & TIME OF SUBMISSION on thes 20" day of August of the year 2026 in pursuance of the oroer passed by Ld. Distnct Private Limited (farmarly known as Link Intima India Private Limited), ("MUFGIIPL") to exercisa their right to vola on resolutions
LOAN ACCOUNT NUMBER OF EMD AND DOCUMENTS Magisirate, Faridabad, Haryana on 05-02-2026 under Section 14 of the Securitezation and proposed to ba considerad af the AGM of the Company by elecironic means and the business may be transacted through remote
Reconstruction of Financial Assets and Enforcement of Security InterestAct 2002, a-Voting (hitps:instavode finkintime.co.in). The Vioting perod begins on 12th Seplamber 2026 at 5.00 AM. and ends on 14th
DEMAND NOTICE DATE BID INCREASE AMOUNT The Bormowerimorigagor in particutar and the public in general is hereby cautioned not fo deal September 2026 at 5.00 P.M, The voling module shall be disabled by MUFGIHPL for voling thereafter, The remote e-voling shall nol

wilh the properly and dealings with the proparty will be subject 1o the charge of tha INTEC
CAPITAL LTD for an amouni of being Rs. 761671 [Rupees Seven Lakh Sixty One
Thousand Six Hundred Soventy Ong Only) ason 31=03-2021 and fulure intefest, expenses
and cost theraon urdil full payment,

The Borrower's atlention ig invited 1o provizion of sub section (8) of Section 13 of the AcL n
respect of time availabis, b redeem fhe secured assats,

be allowed beyond 14th September 2026 at 5.00 FM. The Company s pleased to provide members facility fo exercise their nghtto
vode al the 33rd Annual Genesal Meeting (AGM) by electronic means and the businass may be transacted through e-Vating
Services provided by MUFG Intme India Private Limited {formerly known as Link Intime India Private Limsted), (“"MUFGIPL"). A
member may participate in the general meeting even affer exercising his right to vote throwugh .ermate e-vofing but shall not be
allowed 1o vole agan in the meeting. & person whose name is recorded in the register of members or in the register of beneficial
owners maintained by the depositories as on the cut-off data only shall be entitied to avail thi facility of ramote e-woting as well as

1. M/s Eciatic International Pvt. Lid.
2. Vishant Yadav

3. Vikrant Yadav

4. Rajroop Yadav

3. Deepam Yadav

All That Piece And Parcel Built Up
Property Bearing Municipal No. Wz-B5,
Area Measuring 323 5q. Yds., Out of Total
Area 530 S5q. Yards., Out of Khasra No.
130, Situated in The Lal Dora Area of
Village- Shakurpur, Delhi-110034, And

INR 1,50,05,250/- (Rupees One Crore
Fifty Lakhs Five Thousand Two
Hundred Fifty Only)

INR 15,00,525/- ([Rupees Fifteen
Lakhs Five Hundred Twenty Five

INR 2.13,94,541.44/- (Rupees Two Crore . g " | Only) viding in the general mesting. Members are requestad to contact the Company's Registrar & Share Transfer Agent (RTA), MUFG
Thirteen Lakhs Ninety Four Thousand Eh“ _SGE"'”'. Ef"“gf E‘.E;”"d” Erf ‘ﬁ':: 07.00.2026 Description of immovable Property intime India Private Limited (formerty known as Link Intime India Private Limited) (MUF GIIPL) Nobie Heights, 13t Floor, Piot NH 2

IvE Hun orty One aise Forty } - / Z ; X ALL THAT PART AND PARCEL OF RESIDENTIALICOMMERCIAL PROPERTY LAND/ S E » Wearsanin Markel, Janaspun, New Lefhi-11 orta NG, HH1-11-1 ; Fax Mo, £41-11 1 1
Five Hundred Forty One And Paise F BAL Sa, YrasL DRMES.FIOparty Mof. | =7 C-1 Bliock LSC, Near Sayilri Mark i, New Dthi-110058 (Phone No.: +81-11-41410592; Fax No,: +81-11-4141059
Four Only) As On 11,08.2026 Pmpalrt]r of Sh. Manoj Yadav, South: | R 50,000)- Rupees Fifty Thousand BUILDINGISTRUCTURE AND FIXTURES SITUATED AT HOUSE MNO.18%5 (EASTERN Email: defhigifinkintime. co.in) for reply to their quenes/redressal of complaints, if any, or contact at the Registered Office of the
L ND000000010395. LNOOGD000018573 Other's Property Only) PART OF PLOT NO.139), KHASRA NO. 19/4, PARVATIYA COLONY, NEAR BAL KALYAN Company (Phone No.: +81-11-86424600; Email: corporalecfice@globusgroup.in orin@globusgroup.in)

SCHOOL. MAUZA GAUNCHI, TEHSIL BALLABGARH, FARIDABAD, HARYANA-121001,

; Far Globus Spirits Liméed
;:?Iiu:l:?::mgzu B Date : 21-08-2026 Authorized Officer PRI Aol R Santosh Kumar Pal:anasﬁlglk
e Place ; Nehru Placs, New Dalhi INTEC CAPITAL LTD {Company Secretary]
1. Vinay Kumar All That Piece And Parcel of Upper | INR 13,72,700/- (Rupees Thirteen
2. Palak Anand Ground Floor, Without Roof Rights “Said | Lakhs Seventy Two Thousand Seven
INR 42,76,029.47/- (Rupees Forty Two | Floor" Built on Property Bearing G-29, | Hundred Only)
Lakhs Seventy Six Thousand Twenty Nine Plot No. 27 & 28, Area Measuring 108.9 INR 1.37.270/- (R One: Lakh
And Paise Forty Seven Only) As On| SG- Yds, (183 X 519) Approx., (91 Sq. [ 1N, 137,270 (Rupees One L. T FORM A
11.08.9028 Mirs.), Outof Khasra No 513, Situated ot | TRrt Seven Thousand Two | | ZindiaShelter ~ INDIA SHELTER FINANCE CORPORATION LTD. FOBLIE ARNOURCERENT
L NO000UDDD 14542 Vill. Mamurpur, G-Block, Punjabi Colony, undred Seventy Only) Home Loans Regd: Off.: Plot-15, 6th Floor, Sec-44, Institutional Area, Gurugram, Harana- 122002 (Under Regulation & of the Insalvency and Bankruptey Board of India
Marela Delhi-110040, And Bounded As: | 07.09 2026 Branch Cffice - 15l floor, Plot Mo, 5C-5, Meera Magar, Chittorgarh Rajasthan 312001, Navraina sk Resolution P Sk ta P Requlati A6
TR O ey ol P e Tower, 151 floor, krishi Mandi Road, Ambedaker chouraha, Pratapgarh Raj. 312605 n g hTrE . GPFF‘;' o H F
= e a ' | INR 50,000)- {Rupees Fifty Thousand
Pioot Q81 I Mo Poesre o B o e e e e e e e ey M/ S GLOBE PANEL INDUSTRIES INDIA PRIVATE LIMITED
i | 4 Ll i L I 1 r a rar W r | AR
KishoriLal, South: Gaki 15Ft. - reconstruction af financial assets and enforcement (security) interest act, 2002 and in exercize of power conferred under section e FIEI_-E"I"AﬂT FEELTICULAHE .
Far any query related to Secured Property, the inlending bidder! purchaser may comdact Authorized Officer Mr, Sukhwant Bhamrah 13{12) read with rule 3 of the sl:av;:..nrih_.r interest (anforcement) rules, 2002, issued : Demand Natice on the date noted against the B8 [ [Name of corporate debtor M/S GLOBE PANEL INDUSTRIES INDIA
ils: +91- ' i { rday. account as mentionad hereinafter, calling upon the borrower and also the owner of the property/surety (o repay the amotnt within
I:C-I:Intﬂl:.l Details: +31 931??..&9922] during the working hours 1rl:ln'||"."ll:||'ll:-|E}' E_'Ealu I f i ; ) : &0 days from the date of the said notice. Whereas the ownier of the property and the other having failed fo repay the amouni, mofice - - PRIVATE LIMITED
For detailed terms and condifions of the sale, please refier to the link provided in the website of Onix Leasing & Financial Services India % heraby given fo the under notad bormowers and the public in general that the undersigned has taken Possession of (ha 2. |Date of incorporation of corporate | 2810472010
Ltd.. | &., hitps:iiwww.orixindia.com/sales-notice Properties described herein Delow In exercise of the powers confered on himdher under section 13(4) of the sa8d act read with Habior
iy ) - : ) rules 8 & 9 of the said rubes on the dates mentioned against each account, Mow, the borrower in particular and the public in general 3 ."'LI’I'I."-'H. T — e |Reasior of Companies. NG Tof Delhi
Dale: 18.08.2026 -3d- Authorised Officer is hurubr!r cautioned nat to deal with the Propertyies and any dealing with the Propertylies will be subject to the charge of India ihartty un WY i pli Bt
PLACE: Delhi Orix Leasing & Financial Services India Lid. Shefter Finance Corporation Lid for an amoant mentioned as below and Interesttherson, onsts, eto debor is '”"-I'I'TII"_I'TEII'E':I' ] TE.EIE-WE"j
Mame of the Borrower | Guarantor | Description of the Charged Date of Demand Notice, TR |4 |Corporate I':""%“"[l' No. / Limited | L74800DL2010PTC202109
{Owner of the Property) & /Mortgaged Property (All the Part & Amount Due as on Date | Possession Liability |dentification Mo, of
Loan Account Number | Parcel of the Property Consisting of) of Demand Notice COrporate debtos
B e | DemandlorceDumd | 20062020 R opaiais M) [NO.DA2IWADRPURDISTRCT
a ./ Mrs. Mitthu . raji Mo. 912, Vill. Biliya 07 and principal office (f any) o
= ndiaShalter INDI_A SHELTER FINANCE CORPORATION LTD. )SSESSIO 0 OR Lodha 5/'o Goma Lodha G.P. Nagari, P5. Chillorgarh DIST, Rs. 1697738/ (Rupeas {Physical corporate debtor CENTRE NETAJ SUBHASH. PLACE Marth
Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 MMOVAR DROPER Add- H. Na, 35, (Patta Mo, 000, Book | CHITTORGARH Rajasthan 312901 Fiftean lakh ninety ssvean Possession) [heat hIE."'.I' DELHI Dalh Fm:li 11|][I1I]-1
Homa Leans _ _ , _ _ e No. 005) Aaraji No. 212 VIIl. Biliya, |ADMEASURINGAREA thousand ssven hundred thirty e, e AR L
Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The Securitisation G.p. Magari, P5. Chittorgarh, Dist M85 ADSOFT eighl Onty) Due As On 6. |Insoivency commencemant date  [21,08.2026 (Hon'ble NCLT Court order
And Reconstruction Of Financial Assets And Enforcement (Security) Interest Act, 2002 And In Exercise Of Power Conferred Under Chittorgarh Bajasthan 312901 BOUMDARY: - 10,07, 2025 Together With in respect of corporate debior dated 19.08 2026 & Email received on
Section 13(2) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued A Demand Notice On The Date Noted (LOAN ACCOUNT NO East- H'O Bheru, Gokal, Raju, Bhagwan, | Interest From 11.07. 2025 And dated 21.08.2026)
Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also The Owner Of The Property/Surety To Repay The HL31CHLONS000005050343, West-HIO Ratan Lal Lodha, Other Charges And Cost Til + {Exiirated daie of o pr 1700 EﬂﬁF
Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property And The Other Having Failed To ?&E‘;&ﬁgﬁsﬂ'ﬂgﬂﬁﬂﬁ;gr NsﬂmmR'_":"aD“Da o The: Date Of The Paymant CHTETRIACH 0218 O XU ey
Repay The Amount, Notice Is Hereby Given To The Under Noted Borrowers And The Public In General That The Undersigned Has AP.10272328, AP-0703487) palidche fited spidh il o insolvenay resolulion process
Taken Possession Of The Property/les Described Herein Below In Exercise Of The Powers Conferred On Him/Her Under Section 13(4) — . . - |8 |Mame and registrafion nemberof | Mr. Sunil Kumar Agrawal
Of The Said Act Read With Rules 8 & 9 Of The Said Rules On The Dates Mentioned Against Each Account. Now, The Borrower In ;ﬂrh: h}ir': H'H . Wio Bll_"ﬂl"“ml-a} gf‘“‘r gg;g'ﬁmmﬁgdgﬁmﬂﬂg’;ﬂﬁﬁ%ﬁ 1?‘6?;3&"}“&’;%?;;?3! 18.08.202¢ the insolvency professional acling |Registration Mo:
Particular And The Public In General Is Hereby Cautioned Not To Deal With The Property/les And Any Dealing With The Property/les Bheru L;f e E;"r‘?“" ot KALAN GP LESVA PS BHADESAR | (Rupses Eight Lakh Fifty Six F{E!""“"““"- as inferim resolution professional |IBBIPA-D02/IP-NOQOS1/2017-2018/10222
Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An Amount Mentioned As Below And Interest Thereon, Add - Kansya Kalan Leswa DIST CHITTORGARH 312202 | Thousand Seven Hundred SRR 9, |Address and e-madl of the interim | Address: E-205, LGF. Greater Kailash — I,
Costs, Etc. Chitlorgarh Aa:lmeasmir]? 11656 S0, Fl Minetan Only) Diee s On rasolution professional, as New Dalhi 110048
Name of the Borrower/Guarantor Description Of The Charged/mortgaged Dkof DemSnd klot(i)ce, Date Of Eﬂéiﬁg&:ﬁgﬁﬁpwﬂm 2h24 E':"'E'Hnﬁ 51' TP, Eﬂﬁ"' N"’lf“"" : :I:Ir'gﬁi ?:':-‘5'5 Iﬁ?"éﬁzﬁg‘h 4 ragistered with the Board Email: aggarwaisk2! @yahoo.com
Owner Of The Property) & Property (All The Part & Parcel Of The mount Due As On  Possession . asta, Wesl- Rajandra Na orih- | Interest From 11.05. n ] T R T e [T o ' s
(e O Tna Froperty) P herty Consisting 0 Date Of Demand Notice L31SVLONS000005145929 Bagwan Lal, South- Mohan Lal Other Crarges fnd Cost Til 113, | Address and e-mai to be used for | Address:
. [AP-10335068) The Date Of The Payment comespondence with the interim {904, GF, Sector- 7C, Faridabad- 121006
MR./MRS. Eaji Devi Prajapat All Piece And Parcel OFAARAJINO. 4483/2570, | Demand Notice B ;
W/O LADU PRAJAPAT & VILLAGE SUWANA. GP-SUWANA. TeH. |10.01.2024 Rs. 778697)- | 17:08-2026 Mr./ Mrs. Kanchan Devi Bairagl | Al Piece And Parcel Of PATTA NO 033 |  Demand Notice Dated:- | 18.08.2026 resolution professional Email: crpgiobepana2026@gmail com
S/O LADU PRAJAPAT ’ V. Thousand Six Hundred Ninety Seven S/o Ram Das Add:- Sadho Ka KAPASAN DIST CHITTORGARH| Rs 1121604 (Rupses | possession) 12. [Classes of credetors, f any, under | A
Add-96, Jalaniyo Ka Mohalla 311011 BOUNDARY:- EAST- Property of Mrs. | "5\ a5 0n 10.01.2024 Together Mohalia Sadho Ka Ren KaKheda | pajasTHAN 312202 Admeasuring | _Eleven Lakh Twenty One ' e ab ol
' Di i i _ | Lad Prajapat, WEST- Property of Mr. Kalu Teli, |\z\? 14 ¢ 9 Keshar Kheri, Nimbahera Chittorgarh | * Thousand Six Hundrad Four clausa (b) of sub-zection (BA) of
Suvana Distt. Bhilwara Rajasthan NORTH- Private Rasta. SOUTH-P ity of M With Interest From 11.01.2024 And Raiasthan 319207 ta04 5q. Ft, Ol Due As On 10,05 20256 R :
311011(LOAN ACCOUNT NO - Private Rasta, -Property of MI. | Othessr Charges And Cost Till The Date R AOOUNT NO BOUNDARY-  Esst Madhav dasi| T Due s on 10.05.2025 Bechiall el BeperaIna0 by e
a7 S000005028336IAP- | Shethar Ger Of The Payment HLCGSVLONS000005120173 & | GamerDas, Wesl- Lehanw Bhagwan | 705 2025 And Other misrim regolution professignal
0049779) Branch : Bhilwara .. : T , HLCGSVLONS000005128430 )  |das Noah-Ownbada,  South- Aam | Charges And Cost Till The 13. | Names of Insofvancy WA
MR./ MRS. SANTOK . W/O Late. PANNA | All Piece And Parcel Of One Residential| Demand Notice 19.08.2026 AP-10276376 & AP-10278714) Rasta Date Of The Payment | Professionals identified o act as
LAL & MR./ MRS.Legal Heir Of PANNA (P rty Of Of Patta No. 1, Book No 85 G .05. — BT :
LAL MALI S/O RA,\ﬁgsaUKﬁ'R,.Au Add- Bﬁgﬁemaﬁo Ka MShg‘..a%p Laﬂ?biyaoKman,rapn; 2389854%%%68,_ (Rupees Eight Lac Mr./ Mrs. Lali Bai W/o Madan Lal All Piaca And Parcal Of patta no 01 Demand Notice Dated:- 18.08.2026 Authonised Representative of
Patta No. 1, Book No 85 Gram Brahmano |Banera Distt Bhilwara Rajasthan 311024| Forty Six Thousand Three Hundred Sl & Ml Mrw. Isbivar fahtly Boox 1o o Vaisgw AN oo 12.04.2000) Bs. 412900 | (Symbollo creditors in a class (Thrae names
Ka Mohalla Gp Lambiya Kalan, Ps Banera | Admeasuring Area 142.33 Varg Gaj Boundary| Fifty Eight Only) Due As On 10.05. ko, ;hlph ik I*_“ i I{apanc %‘-;:" ?“Eh':.'t; -""‘El_“fh"h;.' ﬁ. T"» “.?;:‘EE- _m;fN.E“‘ i ] d;f A Possession) for each class)
Distt Bhilwara Rajasthan 311024 (LOAN |:- East-house Of Ladu Lal Mali, West-house Of| 2026 Together With Interest From < FAR DU TANG0N gHEE’J ARG LAMLIONG AT I é&ﬁ T TN M T e ) 14 | E T
ACCOUNT NO HL31AHLONS0000050 |Magna Lal Mali, North-aam Rasta And House| 11.05.2026 &Others Charges And Chittorgarh 12202, ADM AREA 67416 SUFT . | Thirty Flve Ondy) Due As On g} Relevart Fowrs and Web link
67442/AP-10161160) Branch : Bhilwara | OfLaduLalMali, South-house Of Balu Jat Cost Till The Date Of The Payment B S i e B e S AR, (b} Detalls of authorized hitps:{iibbl.gov.in/downloadform: himl
- ol B Ry \cusa | Interest From 11, L representatives are avalable gt |Physical Address: MA
Mr./ Mrs. Lila Devi Jat W/o Mr./ Mrs. [ All Piece And Parcel Of One Residential| Demand Notice 20.08.2026 L31SVLONS000005140848 of Bheru Lal / Choga Lal Khatlk, | Other Charges And Cost Till vy R T R e — :
Balu Ram Jat & Mr./ Mrs. Balu Ram Jat | Property Of Mishal No.- 04, Book No.- 81 B Bt {AP-10323680) South: Howse of Banshi Lal /Jitu Khatik | The Date Of The Payment | Motk it sty given tal the Natlorat Company Law Tribunal his ordered ine commente ment o 3
S/o Chaturbhui Jat LuharADD- Mishal | P ttp Ny Sahada. Bhilwara. Raasthan - 11.06.2026 Rs. 1188048/ | conporate Ingolvency resslubicn procass (CIRF) of Mis Giobe Panel Indusines India Private Liretad an
N(;) o aB(;l(:k Nl:)j : 21 Igat?ar N -ZSISG?am 3$11 6?06 degaguﬁﬁ 16&?? Fi?lg‘f Paar:ta_ (Rupees Eleven Lakh Elghty-E|ght Mr. Mrs. Naru Bai S/o Mangi Lal & | All Piece And Parcal Of PATTA NO 48, Demand Motice Dated:- 1E.I:IB.2{I?G datad 19082026 vde order CP(BCI-SE/ND/2026. The IRP has received smail from Hon'He NCLTIR
- 04,Book No.- 81, - 25, g q , Patta) 7y, and And Forty Eight Only) Due As Mr./ Mrs. Mangi Lal Bhil Sfo Hansu | BOOK NO. 1, MISAL NO. 45, VILL 11.02.2026/ Rs. 8381420 | (Symbolic | |-
& G.P. Soniyana, P.S. Sahada, Bhilwara, | No.- 25, Gram And 311806 Admeasufing Y Y Bhil JITIYA G P CHAPARI TEH KAPASAN | (Rupees Eignt Lakh Thity | possession) | -Pirlon daled 1,08.2026 |
Rajasthan — 311806 (Loan Account No | 1083 Sq Fit Boundary:- East - Aam Rasta, On 10.06.2026 Together With Interest Add:- 210 Jitiya Teh Kapasan Dist DIST CHITORGARH BAJ 312207 Eight Thousand One Hundred ) || The craditors of Mis Sobe P.ane*ln:l_::’.tjﬁ india Pr_'.sﬂﬁ Limdad are haraby called upon o submit thei [
LA31VLLONS000005 155360/AP- West - House Of Bheru Jat, , North - House| From 1_1 .06.2026 & Others Charges & Chiltorgarh Raj 312207 AREA MEASURING 966 S0 ET Farty Two Only) Due As On || ciams with proofon or bafore 0408 2026 iz the interim resciutan prafessionsl at the address mertianed
10353291) Branch : Bhilwara Of Gopi Jat, South - House Of Bheru Jat Cost Till The Date Of The Payment BOUNDARY:- East-ROAD, West- 10,02 2026 T};gemer With - grnmm“lw N-:-B;E- , | .
: : - (LOAN ACCOUNT NO FARM CHUMNMI LAL, Morlh-HOUSE | Intersst From 11.02.2026 And & Fnarca creditors shal subme thair dams wih proaf by elesionic means cry, All other craditons
MR MR R eama Qevi W/O MR- MRS, Mangu |All Piece And Parcel Of OneDemand Notice 20.08.2026 HL31RNLONS000005065123 RATAN LAL BHIL, South-HOUSE DEVI | Other Charges And Cest Til it B cleaianaih pitsali perece byl et o Dt ic avaens, |
urjar . . Shyam La . . Residential Property Of Book|11.06.2026 Rs. 258933/ IAP-10146388 ) LAL BHIL The Date Of Tha Payment N 2. creditor belbnmina o A P Gl e T | s AR
i - . . . | oryging bo & class, as lsled agains] Beandng Mo, 12 (A, shall mdficabe ils chaice ol
Mangu Gurjar & ALSO AT, MR./ MRS. Kemlesh | No.1273 Patta No. 13, Gp-|(Rypees Two Lakh Fifty-Eight R b e s gtz i e bamptagnnpedd
Gurjar S/O MR./ MRS. Shyam Lal & ALSO AT,  |Khairabad, Ps Suwana, Distt.|1 4 Nine Hurdred Ao Thirt Mr. Mrs, Rekha Kumawat Wio All Piece And Parcel Of PATTA NO. 00, | Demand Motice Dated:- | 20.08,2026 Alshorised representative fram ameng the (ves insolvency pofessianais igted against entry Mo 13 1o
MR./ MRS. Asha Ram Gurjar S/O MR./ MRS. Bhilwara, Rajasthan — 311025| "0usancdine HundredAnd fnirty= Kushal Kumawat & Mr./ Mrs. BOOK NO. 02 VILLAGE JAJALl, G.P. [ 11/06/2026/ Rs. 1523116/~ | (Symbolic actas authorised represantativa ofthe class n Form CA. - NatApplicatle
Shyam Lal Add- Book No.1273 Patta No. 13, Gp- | Admeasuring Area 1325 Sq Fit| Three Only) Due As On 10.06.2026 Kushal Kumawat Sio Kanhaiya Lal | JAJALL P.S ARNOD, TEH ARNOD | (Rupees Fifteen Lakh Twenty | passession) The subemission of claims is bo be made in accordance with Chaplar IV of the nsatvency and Banknptey |
Khairabad, Ps-suwana Distt. Bhilwara, Rajasthan - Boundary:- East — Bhairu Lal ,west| Together with Interest from 11.6.2026 Humuwai o _ DIST. PRATAPGARH 312615 Thres Thousand One Beard of India {Insalvency Fesolubion Process for Camorate Persons) Regulations, 2016, The claim with
311025 MO.No. 9799130490 (Loan Account No  |—Swam Ki Padat ,north - Narayani| & Others Charges & Cost Till The g’;‘;; Vgﬁa;:ﬁ:j;;fgi g-i[thgd Desi. agﬂﬁ%:?ﬂ-. E:"ﬂdnrﬁl%%'gtﬂﬂg;ﬁﬂ%ﬁ&?#; || arad is 1o bie submitted in following specified forms along wilh documentary procf in support of ciaim;
CHL100000668/AP-0543374) Branch : Bhilwara | SOUth —ShamiatRasta Date Of The Payment (LOAN ACCOUNT NO- East- Piot West. Road North- Road; | With Intarest Erom 11.06 2026 i et e S
MR./ MRS, Lalita Sain W/0 Ramesh Chandra Sen| Al Piece And Parcel Of One|Demand Notice 20,08 2028 HLPTSVLONS000005123626 South- Plot of Vikas Kumawat And Dther Gharges And Cost bt e g ST
& MR./ MRS. Ramesh Chandra Sen S/o Mohan |Residential Property Of Araji No.| 11.06.2026 Rs. 289540/~ " /AP-10280377) Till The Date Of The Payment Eam D: Claimh:'.vl:rkmnf'ranernpltﬂfea
Lal Sain Add-Shri Ramnagar, Devnarayan Mandir | 155 & 1124/153 Guwaradi 311001| Rypees Two Lakh Eighty-Nine Mr./ Mrs. Shobha Bai Dholi Wio All Piece And Parcel Of PATTANG 25 |Demand Motice Dated:-| 18.08.2026 Sk o e i A : ,
ke pass wali gali Guwaradi Nr Jeneral Store Teh. | Admeasuring Area 600 Sq Fit Sl'hoFL)Jsand Five Hundrged i\nd Forty Jagdish Dholi & Mr.) Mrs. Jagdish | VILL GADRIYAWAS SIDDHPURA GP | 11.05.20261 Re. 5T0876/: (Rupses|  [Symibolic ;urr'ug_ E:::mlr-lSJI-E“II;?]:,IH';?hﬂUI-IImEEd mlfulﬁér;g:;’hwaﬁdﬂgmm_u- a;l ;Wﬂlﬂhgﬂﬂ
Hamirgarh Dist Bhilwara, Rajasthan — 311001 Boundary:- East — Plot No. 24 Onlv) Due As On 10.06.2026 Dheli S/ Hira GORA J K& NIMBAHERA PS Five Lekh Seventy Thousand | possession) ':!"'T'_ o 3':1'“5' TEHRIH E"‘-nﬁ_’"_‘ W DS Bk L eralon B L. reckars)
(LOAN ACCOUNT NO CHL100003216/AP- Rekha Vaishnav House,, West| Only) Due As On 10.06. Add - Gadriyawas Nimbahera KAPASAN DIST CHITTORGARH | Nine Hundred Seventy Six Only) Submissin af false or miskeading praoés of daim shall atimact panalties.
0688290) Branch : Bhilwara . —plot No 25 Bhairu Lal House ,| Together With Interest From Chittergarh Rajasthan 312202 312202 Rajasthan Admeasuring 1300 |Due As On 10052026 Together
North 20 Fit Road South-plot No.| 11.06.2026 And Othessr Charges And {LOAN ACCOUNT NO Sqft With Interest From 11.05.2028 And sdi- f
23-26 Cost Till The Date Of The Payment HLIASVLONSI000S51132071 BOUMNDARY:- Easl-Dali, Wesl- Heora, | Qther Charges And Cost Till The Sunil Kumar Agrawal |
- = = > . . ! AP-10266531) Morh-Dali South-Asm Rasia Ciate OF The Paymeant I Interim Besobudion Professional
PLACE: Rajasthan DATE: 21/08/ 2026 For India Shelter Finance Corporation Ltd (Authorized Officer) Date: 23/08/2026 FOR ANY QUERY, PLEASE CONTACT MR. SURENDRA KUAMR PAREEK (+91 9314716508) Date: 21.08.2076 Regn. No: IBEIPA-D02/IP-NOOGB1/2017-2018110222
FOR ANY QUERY, PLEASE CONTACT Surendar kumar pareek (93147-16508) Place: Chittorgarh & Pratapgarh (Rajasthan) (Authorized Officer) For India Shelter Finance Corporation Ltd. Place: Mow Deihi AFA No, AAZHDZAZN 33T 226204184 Valid upto 31122026

HDFC Bank Limited

Branch: The Capital Court, Munirka, Outer Ring Road, Olof Paime Marg, New Delhi-110067, Tel: 011-41596676, CIN L65920MH 1994PLC080618 Website; www.hdfcbank.com

E-AUCTION SALE NOTICE (Sale through e-bidding only)

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule B (6) of the Security Interest (Enforcement) Rules, 2002

Motice is hereby given to the public in general and in particular to the Borrower (5) and Guarantor (s) indicated in Column (A) that the below described immovable property(ties) describad in Column (C) mortgaged/charged to the Secured Creditor, the constructive / physical possession of which has
been taken as described in column (D) by the Authorised Officer of HOFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order datad 17th March 2023) (HDFC) Secured Creditor,
willbe sold on*Asiswhere is", “As s whatis”, and "Whatever there is" as per the delails mentioned balow ::

Molice is hereby given o Borrower [ Mortgagor(s)/ legal heirs, legal representatives (whether known or unknown ), eéxecutor(s), administrator(s), successor(s) and assignee(s) of the respactive Borrower(s) / Mortgagor{s) (since deceased), as the case may be, indicated in Column (A) under Rule B(6) of
the Sacurity Interast (Enforcement) Rulas 2002.

Fordatailad terms and conditions of the sale, please refer to the link provided in HOFC Secured Craditor's website |.e. www. HDFCBANK. Com

r
L.

HDFC BANK

(A) (B) {C} (D) (E) (F) (G) {H) ] (J)
Name/s of Borrower(s)/Guarantor(s) Outstanding dues Description of the Immovable TYPE OF DATE & Reserve Last date of |Earnest money Bid Date of Auction
to be recovered Property /| Secured Asset POSSESSION TIME OF Price (Rs.) submission deposit Incremental and time
(Secured Debt) (Rs.)* INSPECTION of bids Rate
{1) MRS. RAMA SHARMA Rs. 11,15.956/- (Rupees | FLAT 27/1925, SECOND FLOOR, EWS UP AWAS VIKAS PARISHAD, SIDDHARTH |  PHYSICAL | 25-AUG-2026 Rs.13,50,000/- 30-SEP-2026 | 10% OF THE Rs.10,000/- 03-0CT-2026
Eleven Lakh Fiftaan VIHAR YOUJANA, SECTOR-9, GHAZIABAD, UTTAR PRADESH CONSISTING OF 1| POSSESSION | FROM 11:00 (Rupees Thirtean BID AMOUNT (Rupees Ten FROM 1030 AM
Thousand Nine Hundred and | ROOM, 1 DRAWING HALL, 1 KITCHEN, 1 TOILET/BATH ADMEASURING 30.7 SQ. AM TO 03:00 | Lakh Fifty Thousand Thousand. Oriv) to 11 AM
Fifty-Six only) as on MTRS. (APPROX_) ALONGWITH UNDIVIDED PROPORTIONATE SHARE OF LAND P Only)
31-MAR-2025" UNDERNEATH & CONSTRUCTION THEREON PREESENT AND FUTURE
{2) MR. VISHAL KATIYAR & MRS, KAVITA Rs. 2547 254/ (Rupees FLAT NO. 802, BLOCK-F. 8TH FLOOR, PROJECT WICTIRYOME CENTRAL, PHYSICAL ZT-AUG-2026 Rs.30,00,000/- 30-5EP-2026 10% OF THE Rs.10,000/- 03-0CT-2026
MALIK Twenty-Five Lakh Forty- SITUATED AT PLOT NO. GH 02/E, SECTOR-12, GREATER NOIDA, GAUTAM BUDH | POSSESSION | FROM 11:00 | (Rupees Thirty Lakh BID AMOUNT { Rupees Ten FROM 11 AM TO
Seven Thousand Twe | NAGAR, UTTAR PRADESH CONSISTING OF 2 ROOMS, 1 KITCHEN, 2 AM TO 03:00 Crily] Thousand Only) HHI0AM
Hundred and Fifty-Four only) | BATHROOMS, 1 HALL, ADMEASURING 92,43 50. MTR. (APPROX) WITH P
as on 30-NOV-2021 UNDIVIDED PROPORTIONATE SHARE OF LAND UNDERNEATH AND
CONSTRUCTION THEREON PRESENTAND FUTURE
{3) MR: KAPIL ANAND Rs.B6,76,439/- (Rupees | SPACE NO.1, FIRST FLOOR, VILLA CONSTRUCTED ON PLOT NO. 83 BLOCK Ill, | PHYSICAL 28-AUG-2026 Rs.1,22,00,000/- 30-SEP-2026 | 10% OF THE Rs.10,000/- 03-0CT-2026
Eighty-5ix Lakh Seventy-3ix | SITUATED. AT EROS GARDEMN COLONY, SURAJ KUND ROAD, FARIDABAD, | POSSESSION | FROM 11:00 (Rupees One Crore BID AMOUNT { Rupees Tan FROM 11:30 AM
Thousand Four Hundred and | HARYANA CONSISTING OF 3 ROOM, 1 KITCHEN, 1 DRAWING ROOM, 2 AM TO 03:00 | Twenty-Two Lakh Thousand Only} | TO 12 NOON
Thirty-MNine Only) due as on | TOILET/BATHROOM, 1 LOBBY ADMEASURING 130.80 SQ. MTR. (APPROX) WITH P Only)
31-0CT-2023" UNDIVIDED PROPORTIONATE SHARE OF LAND UNMDERNEATH AND
CONSTRUCTION THEREON PRESENT AND FUTURE

Data: 23-AUG-2026
Place: NEW DELHI

"Together with further interest, cost, expenses and charges as applicable till payment and/or realisation.

For properties mentioned at Serial No. 1 and 3 the Prospective purchasers ( bidders will have to independently ascertain amounts that might be due to the Builder/Society/Maintenance or any other statutory/electricity/water/property tax/other dues etc. prior to submitting the bid
and the said dues, if any, has to be cleared/ paid by the successful purchasers/bidders and HDFC Bank will not be liable to make any payment whatsoever. The prospective purchasers are required to participate in the Auction only after ascertaining Builder
Dues/Society/Maintenance or any other statutorylelectricity/water/property tax/other dues etc. and other known/unknown encumbrances on the property. The Purchaser can also visit HDFC Branch at 2nd Floor, The Capital Court, Olof Palme Marg, Munirka with prior intimation to
inspect/verify available title documents of the property. For property mentioned at Serial No.2, there are builder dues.

HOFC / the Authorised Officer of HDF C does not accept any responsibility or liability whatsoever for any loss that may be incurred by the successful bidders ( purchasers al a later date whether on account of non-availability of information or otherwise. Successful bidders / purchasers shall not have any
recourse against HDFC on any ground whatsoever. Hence, it will ba in the interast of the prospective purchasers / bidders fo apprise themsalves of all material facts which may influance their decision before submitting tenders and/or making offers.

Regd. Office; HDFC Bank House, Sanapatll Bapal Marg, Lower Parel (Wast), Mumbai - 400013

Matex Technolegies Pyt Lid would be assisting the Authorized Officer in conducting the auction through an e-bidding process, For any assistance related to inspection of the property, or for obtaining the Bid documant and for any other queries, please get in touch with Matex Technologies Pvt Ltd, Mr.
Dhanush - 85001 73312, Mr. Vijay -7 200538774, Email :solutions@matexnet.com, Mr.Rameash.-8500173312 E-mail — bankauctions{@matextech.com Mr. Rajeav Sekhar - 8925813590, Email: rajeev.sekhar@niyamtbe or Mr. RISHABH SINGH (Mobile no. 9661880858) & Mrs. POOJA SHARMA
(Mobile no, 7038984455) (HDFC BANK LTD. OFFICIALS) during office hours from 9:30 AM to 5:30 PM from Manday to Friday {except holidays),

The Bid Document can ba collected f obtained from the Authonzed Officer of HDFC Bank Lid having his office at 2ND FLOOR, THE CAPITAL COURT, MUNIRKA, OLOF PALME MARG, OQUTER RING ROAD, NEW DELHI-110067 or directly from M/s Matex Technologies Pvt Ltd, No: 37722, Chamiers
Towers, 6th floor, Chamiers Road, Teynampet, Chennai-600018.

The secured asset is being sold on *AS IS WHERE I5" and "AS 1S WHAT 15" basis.

Sdi-
Authorised Officer

epaper.financialexpress.mn‘. .

New Delhi
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IN THE COURT OF THE HON'BLE LXXXVII
ADDL. CITY CIVIL AND SESSIONS JUDGE,
COMMERCIAL COURT COMPLEX,
BENGALURU
Com O.S. 340/2026 (CCH-88)

Plaintiff: IFB Automotive Pvt. Ltd.
Having Head Office at Plot No. Ind 5,

Sector 1, East Kolkata Township,
Kolkata-700107
And having branch office at- No. 16,
Visveswaraiah Industrial Estate,
1st Main Road, Whitefield Road,
Mahadevpura, Bengaluru-560048
Represented by Mr. Prasanna
Murthy, Manager, S/o Late B. T.
Krishnachar, Aged about 59 years.

- V/s -

Respondent : Mr. Saibal Sarkar & Ors.
NOTICE TO DEFENDANT NO. 5
THROUGH PAPER PUBLICATION

Respondent Address:
M/s. JRG KBA Defence and Allied
Industries Pvt. Ltd, Having Head
Office at- DSM 449, DLF Towers, Shivaiji
Marg, India, New Delhi, Delhi - 110015.
WHEREAS, the above Plaintiff has filed
the instant suit seeking inter alia, a decree
of permanent injunction restraining the
Defendants from accessing, using,
disclosing or otherwise dealing with the
Plaintiffs confidential and proprietary
information, including sensitive defence-
related drawings, designs,
manufacturing processes, data and trade
secrets, and for recovery of damages of
Rs. 8,53,34,192/- with interest arising out
of breach of confidentiality and corporate
espionage.
You are hereby informed to appear before
this Court in person or by a pleader duly
instructed on 24.09.2026 at 11.00
o'clock in the forenoon to show cause
against the plaint, failing which the matter
will be heard and determined.
You are directed to produce on that day
all the documents upon which you intend
torely in support of your defense.
Take notice that in default of your
appearance, on the day before
mentioned, the suit will be heard and
determined inyour absence.
Given under my hand and the sale of
the Court, this 7th day of August, 2026.

By Order of the Court, Senior Sheristedar
City Civil Court,
Commercial Court Complex, Bengaluru

Advocate for the Plaintiff

Chintan Chinnappa

Spectrum Legal, 2nd Floor,

Silver Rock, 12, Nandi Durga Road,
Jayamahal, Bengaluru - 560006.
Email ID: chintan@spectrumlegal.in
Ph. No.: +91 9686455514
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SATURDAY, AUGUST 22, 2026

BRANCH OFFICE :
Sirsa Branch,
Janta Bhawan Road, Sirsa

ney

'5 d@ 30w agicT Bank of Baroda e

POSSESSION NOTICE (For Immovable propertyl/ies)

(As per Appendix IV read with rule 8(1) of the Security Interest (Enforcement) Rules, 2002)

Whereas, The undersigned being the Authorised Officer of the Bank of Baroda under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a
Demand Notice dated 15.06.2024, calling upon the Borrower Mr. Shamsher Singh S/o Sh Nirbhay Singh &
Mr. Sarabjit Singh S/o Sh Nirbhay Singh, Address: H No 820, Dhani Ram Singh Pura, Bharolawali, Tehsil
Rania, Sirsa Haryana-125076 and Mr Daljeet Singh S/o Balkar Singh (Guarantor) R/o Village Fakira Wali
Theri, Nakora, Tehsil Rania, Distt Sirsa to repay the amount mentioned in the notice being Rs. 7,44,352.11
(Seven Lacs forty four thousand three hundred fifty two rupees and Paisa eleven only) as on 15.06.2024
together with further interest thereon at the contractual rate plus costs, charges and expenses till date of
payment within 60 days from the date of receipt of the said notice.
The Borrower having failed to repay the amount, notice is hereby given to the Borrower and the Public in general
that the undersigned has taken possession of the property described herein below in exercise of powers
conferred on him under sub-section (4) of section 13 of the Act read with Rule 8 of the Security Interest
Enforcement Rules, 2002 on this the 20th day of August of the year 2026.
The Borrower/Guarantors/Mortgagors in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property/ies will be subject to the charge of Bank of Baroda for an amount
of Rs. 9,38,644.61 (Nine Lacs thirty eight thousand six hundred forty four rupees and Paisa sixty one
only) and further interest thereon at the contractual rate plus costs, charges and expenses till date of payment.
The Borrower's attention is invited to provision of sub-section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

Description of the Immovable Property
All That Part And Parcel Of Residential Property a Plot Measuring 1 Kanal 1 Marla Being 21/143 Share Of Land
Measuring 7 Kanal 3 Marla Comprised In Khewat No. 616 Min Khatoni No 758 Min Khasra No 779 Situated At
Village Jiwan Nagar Tehsil Rania District Sirsa. Bounded As Under: East : Thorough Fare Measuring 69'8”,
West: Plot Measuring 64'10”, Norh: Plot Measuring 92'8”, South: Phirni Measuring 86'

Dated: 20.08.2026 Place: Sirsa Authorized Officer

JOINT E-AUCTION SALE NOTICE

Pursuant to Section 13(4) of the SARFAESI Act, 2002, read with Rules 8 and 9 of the Security Interest
(Enforcement) Rules, 2002, and Section 35(1)(f) of the Insolvency and Bankruptcy Code, 2016 read with
Regulation 32(c) and Schedule | of the IBBI (Liquidation Process) Regulations, 2016.

M/S OSIL EXPORTS LIMITED (Under Liquidation)

CIN: U18101HR2008PLC037781. PAN: AABCO0357J.
Regd. Office: 80th Milestone, G.T. Road, Jattipur, Panipat - 132103, Haryana.
Jointly Issued By:
Liquidator: Mohit Chawla
SCO 26, Level lll, Shri Balaji Complex, Old-Ambala Road, Dhakauli, Zirakpur - 140603
and
Secured Financial Creditor: Bank of India, Punjab National Bank and RARE Asset Reconstruction Limited

Notice for sale of assets of OSIL EXPORTS LIMITED by the Liquidator, appointed under the Insolvency and Bankruptcy Code, 2016
jointly with the land of the Personal Guarantor mortgaged with the Bank of India (“Secured Creditor”) in consortium with PNB and RARE
Asset Reconstruction Limited under SARFAESI Act made thereunder on an “AS IS WHERE IS”, “AS IS WHAT IS”, AND “NO
RECOURSE BASIS”.

a) Freehold Reversionary Right in the Land: The freehold reversionary right of the Legal Heirs mortgaged/charged to Consortium
banks (Pari passu Charge), being the right to resume full, unencumbered possession and enjoyment of the Land upon expiry or
determination of the lease, offered for sale by the Authorized Officer on behalf of the Secured Creditor Consortium under Section 13(4) of
the SARFAESI Act, 2002 read with Rules 8 and 9 of the Security Interest (Enforcement) Rules, 2002; towards Loan outstanding
dues of the Corporate Debtor amounting to ¥ 240,17,65,663/61 (Rupees Two Hundred Forty Crores Seventeen Lakh Sixty Five
Thousand Six Hundred Sixty Three and Paisa Sixty One only), Plus interest w.e.f 25.11.2019 and other charges towards (M/s OSIL
Exports Limited along with personal Guarantors and legal Heirs of late Sh. Krishan Kumar Gupta) and

(b) Leasehold Rights and Building: The unexpired leasehold rights of the Corporate Debtor in the said Land for 83 years, together with
the building/superstructure constructed thereon, forming part of the liquidation estate and offered for sale by the Liquidator under Section
35(1)(f) of the Insolvency and Bankruptcy Code, 2016 read with Regulation 32(c) and Schedule | of the IBBI (Liquidation
Process) Regulations, 2016.

The aforesaid interests are being offered jointly as a single composite Block through the e-auction process, subject to the terms
and conditions set out in the detailed Sale Notice and E-Auction Process Document.

Incremental
Bid Value

Reserve Price
(INR)

Earnest Money

Component Deposit (EMD)

Sale Under SARFAESI Act, 2002

Block-A-Freehold ownership of the Land

Freehold reversionary right in the Land (114 Kanal 13 Marla), situated at 80th Mile
Stone, G.T. Road, Village Jhattipur, Tehsil-Samalkha, Panipat in the name of Late
Shri Krishan Kumar Gupta , valued on a restitution basis (i.e., resumption of full
possession only upon expiry of the lease below, not as vacant, immediately-
possessable freehold)

Sale Under IBC, 2016

Block-B-Leasehold Rights of Factory Land in favor of the corporate debtor
and building thereupon.

Corporate Debtor’s unexpired leasehold right in the Land (114 Kanal 13 Marla)
(lease deeds dtd. 15.10.2010 & 09.08.2011; ~83 of 99 years remaining) and
Building (RCC/Steel, constructed 2010) - forming part of the liquidation estate

Rs. 73.09 Cr.

10% of

reserve price Rs. 1.00 Cr

Rs. 44.55 Cr.

Total Reserve Price for Composite Block Rs. 117.64 Crs.| Rs. 11.764 Cr| Rs 1.00 Cr

EMD of Composite Reserve Price for Block A & Block B Rs. 11.764 Cr

Litigation pending - 1): Appeal No. 294/2023 is pending before the DRAT, New Delhi, filed by Sumit Gupta (one of the legal heirs of the
late Krishan Kumar Gupta), challenging the DRT-II Chandigarh order dated 18.03.2023 in SA No. 59/2021. DRT -II CHD, with its order
dated 18.03.2023, has dismissed the said SA case filed by K.K. Gupta as having no merit.

Litigation pending - 2: The Hon’ble NCLT, Chandigarh Bench, vide order dated 27.10.2025 in 1A No. 1454/2023, permitted the
Liquidator to proceed with the liquidation process subject to disclosure that a portion of the land — measuring 2 Kanal (16 ft 6 in width, 660
ft length) - is the subject of a pending dispute concerning an alleged gift to the gram panchayat; this parcel forms part of the larger land
parcel described above.

Litigation pending - 3: 1A No. 594 of 2026 is pending, wherein the Liquidator seeks directions against an alleged illegal occupant
(referred to as Mahabir Gaushala) to vacate unauthorized occupation of open land (~12,000 sq. yds. / approx. 2.5 acres) facing the Main
G.T.Road, forming part of the total land parcel at Village Jhattipur, Tehsil Samalkha, District Panipat.

Litigation pending -4: CompanyAppeal (AT) (Insolvency) No. 1058 of 2026 is pending before the Hon’ble NCLAT, wherein the personal
guarantor has challenged the order of the Hon’ble NCLT wherein the PIRP initiated u/s 94 of the IBC,2016 was dismissed.

Litigation pending - 5: Civil case no. CS/372/2023 filed by Ashu Rahul on behalf of Mahabir Gaushala vs LRs of Late K.K. Gupta and
consortium banks in the Court of Civil Judge (Senior Division) Samalkha.

Particulars Details

Date of Publication of Sale of Notice 21.08.2026

Date and time of inspection or due diligence of assets 22.08.2026 till 22.09.2026

Date and time of EMD deposit on or before the date by the interested bidder on BaankNet through Wallet 22.09.2026 till 12:00 PM

Date and time of E-Auction (with unlimited extension of 5 minutes each) 24.09.2026, 12:00 PM till 04:00 PM

Important Note:

1. The sale shall be conducted online through the BAANKNET e-auction portal on an “AS IS WHERE 1S”, “AS IS WHAT IS” and
“WHATEVER THERE IS” basis, with the Land, Leasehold rights and Building offered together as a single, composite block.

2. The freehold reversionary right in the Land and the unexpired leasehold rights with Building are separately valued, reflecting their
respective limitations. Upon acquisition by the same successful bidder, the lease shall stand extinguished by merger under Section
111(d) of the Transfer of Property Act, 1882, resulting in unified freehold ownership. Accordingly, both interests are offered as a single
composite block, with any excess realisation over the combined floor valuations apportioned in proportion to their respective floor
valuations.

3. Eligibility: every bidder shall submit, through Baanknet, a combined declaration confirming (a) eligibility under Section 29A of the
Insolvency and Bankruptcy Code, 2016,

4. To the best of knowledge and information of the Authorised Officer, there is some litigation on the property/ies mentioned in the notice.
However, the intending bidders should make their own independentinquiries regarding the title of property/ies put on auction and claims /
rights / dues / affecting the property, prior to submitting their bid. The E- auction advertisement does not constitute and will not be deemed
to constitute any Commitment or any representation of the bank. The property is being sold with all the existing and future encumbrances
whether known or unknown to the bank. The Authorised Officer / Secured Creditor shall not be responsible in any way for any third-party
claims/ rights/ dues. No claim of whatsoever nature will be entertained after submission of the online bid regarding property/ies put for
sale.

5. Bidders shall be deemed to have read & understood the terms & conditions of sale & be bound by them.

6. It shall be the responsibility of the interested bidders to inspect and satisfy themselves about the property before submission of the bid.
7. The Earnest Money Deposit (EMD) of the successful bidder shall be retained towards part sale consideration and the EMD of
unsuccessful bidders shall be refunded.

8. EMD of composite reserve price shall be deposited only through the Baanknet e-wallet, on or before the last date specified above.
Bidding shall be ascending, online, electronic, in multiples of the incremental bid amount, with an automatic 5-minute extension on any
bid placed within the last 5 minutes of the scheduled closing time.

9. Payment Terms for Freehold land, sold under the SARFAESI Act, 2002): The successful bidder shall deposit 25% of the sale price
for Block A (inclusive of EMD) with-in 24 hours of declaring highest bidder by the consortium of Secured creditors and the balance 75%
within 15 days of confirmation, extendable in writing by the Authorised Officer for reasons recorded, by up to a further period not
exceeding 90 days in aggregate from the date of confirmation, without interest as specified in the E-Auction Process Information
Document, in accordance with Rule 9 of the Security Interest (Enforcement) Rules, 2002. In the event the balance sale consideration is
not received in full within the said period, as applicable, the sale of both the Blocks, i.e., Block A & Block B, shall stand cancelled and the
amount deposited shall be forfeited. The auction sale is subject to confirmation by the Bank. Default in deposit of amount by the
successful bidder would entail forfeiture of the whole money already deposited, and the property shall be put to re-auction, and the
defaulting bidder shall have no claim/rightin respect of property/amount.

10. Payment Terms of leasehold rights and building, sold as part of the Liquidation Estate under the IBC, 2016): The successful
bidder shall, on being invited by the Liquidator, deposit the balance sale consideration for Block B in full within 90 (ninety) days of the date
of such demand, in accordance with Schedule | to the IBBI (Liquidation Process) Regulations, 2016. Any amount paid after 30 (thirty)
days of such demand shall attract interest at 12% per annum. In the event the balance sale consideration is not received in full within the
said period of 90 days, the sale of both the Block, i.e., Block A& Block B, shall stand cancelled, and no extension of this period is available
under the applicable Regulations.

11. Within 3 days of the close of the E-Auction, the Liquidator (with the approval of the Committee of Creditors, which supervises the
conduct of liquidation under Section 21(11) of the IBC, 2016) and the Authorised Officer shall each complete due diligence and eligibility
verification of the highest bidder (H1) for the joint Auction.

12. Neither the Authorised Officer/Bank nor e-Auction service provider will be held responsible for any Internet Network problem / Power
failure / any other technical lapses / failure etc. In order to ward-off such contingent situation the interested bidders are requested to
ensure thatthey are technically well equipped with adequate power back-up etc. for successfully participating in the e-Auction event.

13. The purchaser shall bear the applicable stamp duties / Registration fee/TDS on auction price/other charges, etc. and also all the
statutory/ non-statutory dues, taxes, assessment charges, etc. owing to anybody. The Authorised Officer/Bank is not bound to accept the
highest offer and has the absolute right a discretion to accept or reject any or all offer(s) or adjourn / postpone / cancel the e-Auction or
withdraw any property or portion thereof from the auction proceedings at any stage without assigning any reason there for.

14. The Sale Certificate will be issued in the name of the purchaser(s) / applicant (s) only and will not be issued in any other name(s).

15. The sale shall be subject to rules/ conditions prescribed under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002. Further details/enquiries if any on the terms and conditions of sale can be obtained from the
respective branch on the contact numbers given

16. All statutory dues, mutation costs, stamp duty, and registration charges shall be borne exclusively by the successful bidder.

17. The Liquidator reserves the absolute right to cancel the aforesaid auction in discussions with CoC without assigning any reasons.
Accordingly, the auction for Composite block stands cancelled, and no participant or bidder shall have any claim, right, or recourse
against the Liquidator or Secured Creditors arising from such cancellation

18. For the detailed E-Auction Process Information Document and registration/KYC procedure: https://ibbi.baanknet.com/eauction-
ibbi/home and https://baanknet.com. Queries: Liquidator - Mohit Chawla, camohitchawla@gmail.com /
lig.osilexports@gmail.com, 9888003303; Authorised Officer of Bank of India Sh. Rakesh Kumar 9987048267; Baanknet
support: support.baanknet@psballiance.com, +91 8291220220.

19.Any clarifications/ additional information by contacting Sh. Mohit Chawla 9888003303 or email at lig.osilexports@gmail.com or
Sh. Rakesh Kumar, Authorised officer 9987048267.

Sd/- s
m;mggltt)(r:ihnam: matter of Mr. Rakesh Kumar
OSIL Exports Limited Authorized Officer 9f

Bank of India

IP Registration no: IBBI/IPA-001/IP-P00524/2017-2018/10949
Address- SCO 26, Level iii, Shri Balaji Complex,
Old-Ambala Road, Dhakauli, Zirakpur-140603

Registered Email id: camohitchawla@gmail.com
Correspondence Email I'd: lig.osilexports@gmail.com
Contact: 09888003303

Address: STAR HOUSE,

S.C.0. 76-82, 3rd Floor, Sector-31-A

Chandigarh-160030

Registered Email Id: ARB.Chandigarh@bankofindia.bank.in
Contact: 9987048267

GMR Ambala- Chandigarh Expressways Pvt. Ltd.

251 5KIP Hourse, Museuwm Road, Bangalore=560025 CIN: U45203KA2005PTCO03GTT3
Promaoters of the Concessionaire; GMR Energy Lid. & GMRE Sirporks Infrastruckure Lid.

CAR

PUBLIC NOTICE ON REVISED USER FEE (TOLL) RATES AT DAPPAR TOLL PLAZA (KM 23+100)

APPLICABLE FROM 01" SEPTEMEBER 2026.

1. The public are hereby informed that pursuant to approval of revised user fee rates vide letter No NHAL/PILS
CHD1136/Conc./E-146868/2026/28 dated 18th August 2026 of NHAJ, the user fee rates for the use of section
from Km 5+735 to 38+960 of NH 152 {old NH-22) and Km 0+000 to Km 0+871 of NH-205 {old NH-21) Ambala-
Chandigarh section in the States of Haryana and Punjab respectively are going to be revised as under w.e.f. 01
September 2026 at Dappar Toll Plaza (Chainage 23+100) Mear Village Dappar , District SAS Nagar State of Punjab

Fee fu-r

Feefor | Feeforreturn | Feefor Fial Fee for Local

Category of Vehicle single | Journey with | Monthly et Commercial
Journey* inaday* Pass* Traffic* trafhic*

Car/leep/Van | 50 | T 535 | B 25
Light Commercial vehicle [LCV) MiniBus | 90 135 2680 A 45
Trucks Bus 180 270 5380 A g0
Multi Axle Vehicle {> 2 axlg) 290 430 8645 MA 145
Earth Moving equipment and Heawy 385 575 1525 A 190

Construction machinery

2. The above rates are applicable for a complete l[ength of 35+096 Km at Dappar Toll Plaza

3, The following concessions are available at toll plaza (Through Fastagh:

l.  Return journey within 24 hes, from me of payment for all categories af vehicle (discount 50%)

[l. 30 ormore single journeys in a calendar month forall categories of vehicle.

. Local personnel traffic; Twenty-five percent of the applicable fee for the specific categary of vehicles.

V. Local commercial traffic; Fifty percent of the applicable fee for the specific category of vehicle,

. 1.25 times fee shall be charged from vehicles without Fastagy Blacklisted Fastag/ Invalid Fastag/Fastag not
pasted (Tagin hand) or insufficient balance in Fastag as per the guidelines of National Highway Authority of
Inda.

Wl. Charges from overloaded vehicles will be charged as per NHAI Circular: NHAIAIM3C020M6-17/ dated 19
Jan 2017

4. The list of exempted vehicle as given in the Fee notification dated 21 Nov 2008,

5, As per the Concession Agreement dated 16 Nov 2005 the Concession period ends on 171 August 2027 (subject to
the provisions of the Concession Agreement).

6. For viewing the fee notification dated 21 Movember 2008 published in the Gazette Letter of NHAI-NHALS
PIU/CHD/ATIZ6/Conc /E-146868/2026/28 dated 18th August 2026 containing approval of revised rates and
provisions in the Cencession Agreement, the website http:/{/rajmargyatra.nhai.gov.in may be visited.

/. Mames and address are as under, for any enquiry and for giving complaints/suggestions:

Detailsof | '
Representative | Concessionaire IE PlU of NHAI
Name | Mrigbal Singh | Mr Devender Kumar Aggarwal | Mr Amit Kurnar Qjha
Address M/s GMR Ambala-Chandigarh Team Leader Praject Director- MHAI,
Expressways Pet Lid, KM B/Ss MSY India Private Lt PILl- Chandigarh,
| 234100, Dappar Toll Plaza, Mear In Assaciation with Mahamarg | Building Sector-30-8,
Ammunition Depot, Tehsil Dera infra consultants Pyt Lid. Chandigarh-160030 (LUT)
| Bassi, District SAS Nagar ( Punjab) | Flat No 1576, 5th Floor, Silver
14505 City Crepns, Zirakpur-T40603.
Contact No | 9EVAR22160 OEREQS5339E B120006092

* All the obowe rates ore applicabde through Fastog only,
¥

oo & <2 Canara Bank BRANCH : SANGRUR (2488)

REL BANK LTD.

REGISTERED OFFICE: 151 Lane, Shahupuri, Kolhapur-416001
Mational Operating Centre - 8th Floor, Technipley-l, Off Yeer Savarkar
Flyowver, Goregaon [West) Mumbai - 400062,

ION CUM INVITATION NOTICE |

Tha betow manlionad barrowsar has baan séeved with demand nalices fo pay oulslanding
armaunt Sowards 1he loan facilty against gald arnaments ("Faality") availed by tham from BBL
Hank Lemited. Smes e borrower has lafad 1o repay dues undar the Facilily, we ara constramad
to conduct an austion of the pledged gald ornaments on 28-08-2026.

In the event any surples ameunt is regksed frpm this auction, the same will be refundad §o the
concamed bomower and 1 there 5 a defict post the auction, ihe balance amount shall be
recoverad from fhe bomower throagh appropriele legal proceedings. RBEL Bank has fhe auiharity
o remave follewing accound from the awction withowd prior‘infimation, Further, REL Bank
rasarves the right o changs the Auction Dete withaut any prornofice,

b RBLEANK

apno ko ani

gr.| Accouni Branch Borrower's Dietalls of Gold
Ma.| Number Mame Name Ornament {in gms)
1. | 809010099613 | Rohtak JTENDER | TOTAL GROSS WT | 15238
SINGH TOTAL IMPURITY | 1290
TOTAL STONE WT 0
TOTAL _MET WT 133.9

The: ondine auction will e held on hMitpsaged auctionbigernat o
hips:irbdegold auckiontigernet. on 28-08-2026 from 02:00 PM. 5o 05:00 PMIST

Intending bidders should contact M's. e-Procurement Technologies Lid, {AuctionTiger at
G331 855640/ 764120853,

For defadad Terms and Condiions, please visit the awction portal
Place : Chandigarh

Diate ; 22408-2026

Authorized Officer
RBL Bank Lid.

FORM A

PUBLIC ANNOUNCEMENT
{Undiar Regulation & of the Insalvency and Bankruptey Board of Indiz

BRANCH : FEROZEPUR (2094)

DEMAND NOTICE

DEMAND NOTICE U/S 13(2) OF SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS &
ENFORCEMENT OF SECURITY INTEREST ACT,2002 (SARFAESI ACT) READ WITH RULE 3 OF SECURITY
INTEREST (ENFORCEMENT) RULES 2002.

All of you, the under mentioned persons (Borrowers/Guarantor(s), were sent Registered Demand Notices under
section 13(2) of SARFAESI ACT-2002 of dates mentioned there against hereunder by the 'Authorised Officer' of the
Bank, calling upon you all, to pay the amount of demand notice mentioned against account, as on date of notices
with further interest till payment within 60(sixty) days of the notice. The said Demand Notice could not be served
upon all of you and in certain cases the same were returned unserved.

The undersigned being the Authorised Officer of Secured Creditor Bank has reasons to believe that all of you can
not be served with the demand Notice ordinarily except by mode of substituted service. Hence, each of you is
hereby called upon through this public notice to pay the below mentioned amount with further interest up to the date
of payment due against you within 60 days from the date of this publication, failing which, the Bank shall proceed
under section 13(2) of the said Act-2002 for taking possession of Secured Assets mentioned herein below and
thereafter to sell the same so as to realize the dues with further interest till realization with cost. Guarantor/
Mortgagor(s) due to non payment of dues by the Borrower, Guarantee given by them in hereby invoked and you are
called upon to pay the entire dues.

Name of

Details of Security Assets
(all that Part and Parcel of)

Amount as per
Demand Notice Demand Notice (Rs.)

Date

Borrowers / Guarantor

BRANCH: SANGRUR (2488)| \fARUTI SUZUKI INDIA LTD MARUT| 02.11.2023 RRS- 2+88'L4|§h9'E7' 1h/'
Borrower: Sh. Amit S/o|ALTO LXI, REGISTRATION NO.: PB 13 BH___20.08.2026 ‘Eig‘,’,‘iesm“:,°usgng ety

Subhash Chand (sole|6249, CHASSIS NUMBER: MA3EUA61S00F36603, ENGINE|Hyndred Eighty Nine and
paisa seventy one only),

owner) Tehsil Sangrur Guru | NUMBER: F8DN6287913, COLOR: SUPERIOR WHITE-26U
- : together with further
Nanak Colony Sangrur-148001 Punjab. Guarantor: Sh. Neeraj S/o Subhash Chand House|interest and incidental

Insohvency Resodution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

M/S GLOEBE PANEL INDUSTRIES INDIA PRIVATE LIMITED

) RELEVANT PARTICULARS

1. |Mame of corporate debior M/S GLOBE PAMEL INDUSTRIES INDIA
PRIVATE LIMITED

2 |Date of incorporation.of corporate [28/0472010

debiar
3. |Authority undss which corporate
dabior i incorporated /| regislered
4. | Corporate idestity Ma. £ Limitad
Liability |dentification Mo, of
corporate debbos

Addrass of the regizterad offce
and principal office (d amy) of
corporate debbos

Registrar of Companies, NCT of Delhi

LU74900DL2010PTC202 108

LI

UMIT WO, 108, IST FLOOR, NOWA-2, PLOT
MO, 0-1-2-3 WAZIRPUR DISTRICT
CENTRE METAJI SUBHASH, PLACE, Morth
Dend, NEW DELHI, Dalhi, India, 110034
2108, 2026 (Hon'bbe NGLT Court order
dated 19.08.2026 & Email received on
dated 21.08.2026)

1700 2027

B, |Inssdvency commencsmeant date
in respect of conporate debtor

7. |Eslimated date of closure of
msolvency resoiulion process

3. |Mame and registration nuember of
the insolvency professional acling
as infenm resoition professional
9. |Address and e-mad of the interim
resolulion professional, as

__ ___rejistereﬂ with 1he Board )
10, |Addrass and e-mad o be wsed for
comesnoadenca with-the Interim
resaluilion professional

Mr. Sunil Kumar Agrawal

Reglstration No:
IEBIPA-OUZIP-NODOST/E01 7-20 18110222
Address: E-205, LGF, Greater Kailash = I,
Mew Dalhi 110045

Email. agganvaishia 1 Eyahog.com
Address:

804, GF, Sector- TG, Faridabad- 121006
Email. crpglobepanel2026 @gmal com

11. |Last date for submission of claims {04.08.2026
12. |Classes of credilors, f 2oy, under (NA
clause (b) of sub-section {G4) of
sechion 21, ascerained by the
inferim regchution professional
13. |Mames of Insofvancy MNA
Profassionals identfied o sclas
Auihorized Representaiive of
craditers in a class (Three names
for each class)
14.[{a}]  Relevant Forms and Web link:
i} Delails of authonzed hitps2ibbl.govin'downlcadiorm, himl

Physical Address: MA
Molice is Pereby given [Ral the Nalicral Gompany Law Tribumal Bas ardéred Ihe commencamsant of a
carperate inaolvency reselubion procass (CIRF) of MWis Sobe Panel Industriss indig Privabe Lirbad an
detad 19.08.2026 ida arder CPEBCI-AGMND2026, Tha |RP has recaivad emall fram Hon'ble NCLT
Courl oo dabed 21,08, 2026

The credilors of M's Giobe Paned Industies India Provate Limged. se hersby called upon o subemil thee
iz vith procf on ar bedore {d 05 2026 1o the inberim resoluton prafessionsl al the sddrass mentianad
agaw sl enby Na. 10

The fnarchal credlors shad Submf el cdams with proal by sectonk means cry, All other credilons
may submil e darms with proof in parsan. oy pastar by alachonic means

Afinancial cradibor belonging bo & class, s Esfed againsl e andng Mo, 12 (WA, shalndicalbs its choica ol
puenionisad represeriabve from-amang (e hees insddvency professanas asied against enfry Mo.1d o
actan authanised represantativie of the dess i Form CA. - Mot Applicable

The submission of claimes is bo be made in accordance with Chaptar I ofthe Insabvarcy and Banknuptcy
Boand of IndiadInsoheendy Besolulion Paesass iar Lomporat Pesons) Regulabons, 2006, The clam with
praod is iobe submitted in foliowing specified forms slong wilhvdocumentany pracd in suppor of dam;
FarmB:.  Claim by Cperalional Craditors axcapt workmen & employeas.

Fam i Glaim by Binancial Credilans

Famn CA- Clalm by Financial Creditorsin a dass

Famm 0:: - Claim by workmanar anemployea

FarmE, Clamisubmilbed byan authonzed raprosenlaiee of wanomen or an emakiyes

Fam F:  Clalmby Creditans {othes than Financial Creditors and Operafona Credtars)
Submissiancf{alse or miskeading procés of cfaim shall aliract panalies.

represantalives are availalis al;

Sl
Sunil Hurnar Agrawal
Irterim Resofution Professional

Diate; 29.08.2076
| Plage: Mew Doeldhi

Regn, Mo: EEIPA-DDZIP-NOMET20TT-201 801022
AFA Mo, AAZNDEIHDHITIZE6204 184 Valkd uplo 31122026

No.573 2 ShivColony, Behind Gum Factory Bhiwani-127021 Himachal Pradesh. expenses and costs
BRANCH: FEROZEPUR (2094)] HONDA SIEL CARS LTD, HONDA AMAZE| _ 31.10.2019 |Rs.6,75,516.51/-
Borrower: Chander|1.5SMT, REGISTRATION NO. : PB 05 AD|___17.08.2026 _|(Rupees Six Lakhs Scventy-
Shekhar S/o Shiv Kumar|0465, CHASSIS NUMBER: MAKDF25GJFN110600, ENGINE|Hundred Sixteen and paisa
(sole Owner) H. No. 17/18, | NUMBER: N15A13018454 Fifty-one only), together
Street No 10, Ferozepur Cantt ,Ferozepur-152001. Guarantor: Hajji Mohammad Irfan S/o mgihdg?\;tawe(rexlgéirseesst 223
BhollaH. No. 243,near Police Station Indra Colony, Ferozepur Cantt, Ferozepur- 152001. costs.
BRANCH: FEROZEPUR (2094) [ HYyUNDAI Eon DLITE PLUS,| 01.12.2020 [Rs.2,67,986.33/-
Borrower: Sh. Ajay Batra | REGISTRATION NO. : PB 05 AA 7199 17.08.2026 _|(Rupees Two Lakhs Sixty
S/o Sh. Hari Nath Batra|CHASSIS NUMBER: MALA151ALEM320104, ENGINE|3€Ven Thousand Nine
Hundred Eighty Six and paisa
(sole Owner) H. No. 116 | NUMBER: G3HAEM282842 Thirty Three only), together
Golden Enclave Ichhey Wala Road Ferozepur- 152001. Guarantor: Sh. Hari Nath Batra|with further interest and
S/o Sh. Lal Chand Batra H. No. 116 Golden Enclave Ichhey Wala Road Ferozepur-152001. incidental expenses and costs
BRANCH: FEROZEPUR (2094)|HYUNDAI MOTOR INDIA LTD, VENUE 13.05.2024 |[Rs.8,45,093.71/-
I\B’Iorr_ower: Pat-ras S/0|1.2 KAPPAMTE, REGISTRATION NO. : 17.08.2026 gia\?ep??\ilf;g% ':‘I:‘(;‘SN?:;:;
ohinder Masih (solefpp 05 AQ 4500, CHASSIS NUMBER :|Three and paisa Seventy
Owner) Village Hakewala |y A | FAS1BLNM370809, ENGINE NUMBER:|one only), together with
Ferozepur-152002. ’ further interest and
Guarantor: Mishal Gachli|G4LANM259187 incidental expenses and
W/o Markas H. No. 63, Shanti Nagar Ferozepur-152002. costs
You are also put on notice that in terms of section 13(13) the Borrower/Guarantor shall not transfer by way of
sale, lease or otherwise the said secured assets detailed in Schedule B hereunder without obtaining written
consent of the secured creditor. It is further brought to your notice that any contravention of this statutory
injunction/ restraint, as provided under the said Act, is an offence and if for any reason, the secured assets are
sold or leased out in the ordinary course of business, the sale proceeds or income realized shall be deposited
with the secured creditor. In this regard you shall have to render proper accounts of such realization /income.
This notice of Demand is without prejudice to and shall not be construed as waiver of any other rights or remedies
which the secured creditor may have including further demands for the sums found due and payable by you.

DATE: 22-08-2026 PLACE: BATHINDA AUTHORISED OFFICER

"IMPORTANT"™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

H}F HDFC BANK

We understand your world

E-AUCTION-SUBSEQUENT SALE NOTICE

Amount as per
Demand Notice &
Demand Notice
Date

Name of the
Branch
& Account

Name of the Borrower
& Guarantors
of the property

Details of
propertylies

Ll LU LR DI LUl Mortgager and Guarantors : 1. M/s Tajpur Rice and General

Arjan Singh Litt (Partner/Guarantor) Tehsil Raikot, Burj Littan,

Ludhiana, Kailey, Punjab-141107. Also at Sarabha Road, nofice dated 24 08 2018

and Mr. Raman Kumar comprising in Khata

Head Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400 013.
Regional Office: HDFC Bank Ltd., Deptt. For Special Operations, Ground Floor, Gulab Bhawan, Bahadur Shah Zafar Marg, New Delhi-110002.
Authorised Office at:- HDFC Bank Ltd., Deptt. For Special Operations, 5th Floor, B 21, 14570, G. T. Road, Dholewal Chowk, Adjoining Gulzar Motors, Ludhiana-141 008.

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTY

E-Auction Cum Sale Notice for Subsequent Sale ofimmovable property mortgaged to Bank under Securitization and Reconstruction of Financial assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6)
of the Security Interest (Enforcement) Rule, 2002. Notice is hereby given to the publicin general and in particular to the Borrower(s)/Mortgagor(s)/Guarantor(s) that, the Authorized Officer(s) of HDFC BANK LTD. had taken physical possession
of the following property/ies mentioned, pursuant to demand raised vide notice(s) issued under Sec 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 in the following loan account with
rightto sell the same on “AS IS WHERE IS BASIS, AS IS WHAT IS BASIS, WHATEVER IS THERE IS AND WITHOUT RECOURSE BASIS” for realization of Bank’s dues plus interest as detailed hereunder and whereas consequent upon failure to
repay the dues, the undersigned in exercise of power conferred under Section 13(4) of the SARFAESI Act read with Rule 8 & 9 of the Security Interest Rules propose to realize the Bank’s dues by sale of the below mentioned property again vide this
subsequent sale notice. The sale of the below-mentioned Properties shall be conducted by way of E-Auction through Web Portal: https://lwww.bankeauctions.com.

DESCRIPTION OF IMMOVABLE PROPERTY

Date of
Inspection of
& Time

Allthat part and parcel |Rs. 14,37,01,548.14 ason | 05.09.20226 | 08.09.2026 | 07.09.2026

M/s Tajpur Rice and General | Mills (Borrower/Mortgagor) Through its Partners Nitish Goyal, | of Industrial property[23.08.2018 together with

Mills through its Partners Sh. |[Raman Kumar, Ranjeet Kaur Litt and Jaswinder Singh Litt| being constructed Unit|fytyre interest thereon FROM FROM UPTO RS. 87,50,000/- 97968.10101
: - : Having its office at Sarabha Road, Village Tajpur, Raikot,|Cum Godowns builtf, i 11.00 AM 11.00 AM 06.00 Email ID-

Jaswinder Singh Litt, Mrs Ludhi Puniab-141109. 2. Mr. Jaswinder Sinah Litt S/o Ml on Land ina 74 within 60 days from the - RS. 1,00,000/- satish.bhardwai

Ranjeet Kaur, Mr. Nitin Goyal | udhiana, Punjab- . 2. Mr. Jaswinder Singh Litt S/o r?(narfgl m1e5asu“r,|lr;‘grIal date of the said notice Vide T0 TO PM . 1,00, ) j

12.00 NOON | 12.00 NOON

Name of
Authorised
Officer/Phone
No. / Email Id

Mr. Satish Bhardwaj

Last Date for
Receipt
of Bid Form
and EMD

Date/ Time Reserve Price

E-Auction

Bid Increase Amt
RS. 8,75,00,000/-

@hdfc.bank.in

Village Tajpur, Raikot, Ludhiana, Punjab-141109. 3. Ms. Ranjeet Kaur W/o Mr. Jaswinder Singh
Litt (Partner/Guarantor) Tehsil Raikot, Burj Littan, Ludhiana, kailey, Punjab-141107. Also at
Sarabha Road, Village Tajpur, Raikot, Ludhiana, Punjab -141109. 4. Mr. Raman Kumar s/o Mr
Satpal (Guarantor) Having address at: House No. 1651, Ward No. 12, Tehsil Raikot, Ludhiana -
141109. Also at C/o M/s Tajpur Rice and General Mills Sarabha Road, Village Tajpur, Raikot,
Ludhiana, Punjab-141109. Also at B-35, House No. 255A, Rajguru Nagar, Ludhiana, Punjab -

and Khasra Number as per description given below: a) Property measuring 33 K-19M, comprised in Khata number 165/174, Khasra Number 31//18/2, 22/2, 23, 24/1,
36/1212,3,4/1,8, 9/, Village Tajpur, Tehsil Raikot, District Ludhiana and b) Land Measuring 40K-16M comprised in Khasra number 37//11/2,12,20/1, 21,46//1, 2/2, 3,10,
48//7/1, 1512, 36//13, 18, 48, 163//3/1, 47//28, 346, 47//10, 36//14/1, 14/1/2, 14/2, 17/1, 17/2, 36//13 Khata number 400/429, 259/273, 263/274, 93/103, 254/268,
266/286,446/478, 258/272, 326/354, 260/274, situated in Village Tajpur, Tehsil Raikot, Distt Ludhiana owned by M/s Tajpur Rice and General Mills. Bounded as
ubder: East: Agriculture Land (404’), West: Road (700’), North: Road : 203'-00" + Agriculture Land Cv inside : 295'-00" + Cv inside : 45'-00" + 253'-00" + 425'-00", South:
Agriculture Land ; 182'-00" + Cv Outside : 170'-00" + 265'-00" + Cv outside : 204'-00" + 406'-00".

B-35, House No. 255A, Rajguru Nagar, Ludhiana, Punjab-141012.

141012. 5. Mr. Nitin Goyal S/o Mr Raman Kumar (Guarantor) Having address at: House No. 1651, Ward No. 12, Tehsil Raikot, Ludhiana— 141109. Also at C/o M/s Tajpur Rice and General Mills Sarabha Road, Village Tajpur, Raikot, Ludhiana, Punjab-141109. Also at

TERMS & CONDITIONS : 1. The e-Auction is being conducted on “AS IS WHERE IS, AS IS WHAT IS, WHATEVER IS THERE IS AND WITHOUT RECOURSE BASIS”. 2. The interested bidders shall submit their EMD details and documents through Web Portal:
https://lwww.bankeauctions.com (the user ID & Password can be obtained free of cost by registering name with https://www.bankeauctions.com) through Login ID & Password. The EMD shall be payable through NEFT / RTGS in the following Account:
57500000904261, Name of the Account : DFSO TRANSITORY ACCOUNT, Name of the Beneficiary : HDFC BANK LTD., IFSC Code : HDFC0000240 or through Demand Draft drawn in favour of DFSO TRANSITORY ACCOUNT - 57500000904261 latest by
the date and time mentioned in the table above. Please note that the Cheques shall not be accepted as EMD amount. 3. To the best of knowledge and information of the Authorized Officer, there is no encumbrance i.e. statutory dues like property taxes, society dues etc
as per Bank's record on the property in respect of above detailed property except Attachment order passed by State Tax Department, for recovery of GST dues amounting to Rs. 7,98,65,736/- and Attachment order by Civil Courts. The intending bidders
should make their own independent inquiries regarding the encumbrances, title of propertylies & to inspect & satisfy themselves. Also please note Authorized Officer had already challenged the attachment order of State Tax department before High
Court CWP No 18605 of 2025 which was allowed vide order dated 17.12.2025 and application for removal of entry of attachment order passed in execution proceedings Bearing No EXE/116/2024 titled as M/s Sundar Dass And Company Vs M/s Tajpur
Rice Mill And General Mills ordered by Civil Court, Jagraon for recovery of a sum of Rs. 31,58,353 has also been challenged. Except this, no other known dues are in knowledge of Bank as on date. The Bank, however, shall not be responsible for any
present/past/future outstanding non-statutory dues /statutory dues/encumbrances/tax arrears, if any. The intending bidders should make their own independent inquiries regarding the encumbrances, title of property/ies & to inspect & satisfy themselves. Property can
be inspected strictly on the above mentioned date and time. The Bank shall not undertake any responsibility to procure any permission/licence, NOC etc in respect of property(ies) offered for sale. (However HDFC Bank has contemplated Legal Recourse for removal of
attachmentin view of the fact that the said attachment Order passed is post creation of Equitable Mortgage, initiation/continuation of SARFAESI Proceedings and subsequent to SARFAES| Action initiated by Bank and no notice has been served upon Bank qua the said
attachmentto HDFC Bank Ltd or Authorized Officer till today). 4. The prospective bidder/auction purchaser should take cognizance of all the litigation with respect to the property in auction including Securitization Application, if any filed before Debt Recovery Tribunal or
any other court. He should inquire all the case with respect to the property in auction, independently and take cognizance of it prior to submission of bid. 5. If due to any order/direction passed by Court/Tribunal, statutory authority, government agencies, auction or sale
need to be canceled and Authorized Officer have to refund/return the sale proceeds or EMD, in such case no interest or compensation shall be given. If any loss is caused, due to any legal case/action by the auction purchaser or successful bidder against the Authorized
Officer or the Bank with respect to this auction/sale in such case they will indemnify the Authorized Officer or the Bank to the extent of loss incurred to it. 6. The intended bidders who have deposited the EMD and require assistance in creating Login ID & Password,
uploading data, submitting bid, training on e-bidding process etc., may contact our service provider M/s. C1 India Pvt. Ltd., Plot No 301, Gulf Petro Chem Building, Udyog Vihar, Phase 2, Gurgaon. Helpline No’s: 0124-4302020/21/22/23/24, Mr Mithalesh Kumar
Mobile: 07080804466, Help Line e-mail ID: support@bankeauctions.com and for any property related query may contact the Authorized officer as mentioned above in office hours during the working days. (10 AM to 5 PM). 7. The highest bid shall be subject to
approval of HDFC Bank Limited. Authorized Officer reserves the right to accept/ reject all or any of the offers/ bids so received, or cancel the auction/sale without assigning any reasons whatsoever. His decision shall be final & binding.

(FOR DETAILED TERM AND CONDITIONS PLEASE REFER TO OUR WEBSITE www.hdfcbank.com and www.bankeauctions.com)

DATE : 22.08.2026, PLACE : LUDHIANA

FOR HDFC BANK LTD., AUTHORISED OFFICER

epaper.financiaEexpress.mrr'. (]

. Chandigarh
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IN THE COURT OF THE HON'BLE LXXXVII
ADDL. CITY CIVIL AND SESSIONS JUDGE,
COMMERCIAL COURT COMPLEX,
BENGALURU
Com O.S. 340/2026 (CCH-88)

Plaintiff: IFB Automotive Pvt. Lid.

Having Head Office at Plot No. Ind 5,

Sector 1, East Kolkata Township,

Kolkata-700107

And having branch office at- No. 16,

Visveswaraiah Industrial Estate,

1st Main Road, Whitefield Road,

Mahadevpura, Bengaluru-560048

Represented by Mr. Prasanna

Murthy, Manager, S/o Late B. T.

Krishnachar, Aged about 59 years.

-V/s -
Respondent : Mr. Saibal Sarkar & Ors.
NOTICE TO DEFENDANT NO. 5

THROUGH PAPER PUBLICATION

Respondent Address:
M/s. JRG KBA Defence and Allied
Industries Pvt. Ltd, Having Head
Office at- DSM 449, DLF Towers, Shivaji
Marg, India, New Delhi, Delhi - 110015.
WHEREAS, the above Plaintiff has filed
the instant suit seeking inter alia, a decree
of permanent injunction restraining the
Defendants from accessing, using,
disclosing or otherwise dealing with the
Plaintiff's confidential and proprietary
information, including sensitive defence-
related drawings, designs,
manufacturing processes, data and trade
secrets, and for recovery of damages of
Rs. 8,53,34,192/- with interest arising out
of breach of confidentiality and corporate
espionage.
You are hereby informed to appear before
this Court in person or by a pleader duly
instructed on 24.09.2026 at 11.00
o'clock in the forenoon to show cause
against the plaint, failing which the matter
will be heard and determined.
You are directed to produce on that day
all the documents upon which you intend
torely in support of your defense.
Take notice that in default of your
appearance, on the day before
mentioned, the suit will be heard and
determined in your absence.

Given under my hand and the sale of
the Court, this 7th day of August, 2026.

By Order of the Court, Senior Sheristedar
City Civil Court,
Commercial Court Complex, Bengaluru

Advocate for the Plaintiff

Chintan Chinnappa

Spectrum Legal, 2nd Floor,

Silver Rock, 12, Nandi Durga Road,
Jayamahal, Bengaluru - 560006.
Email ID: chintan@spectrumlegal.in
Ph. No.: +91 9686455514
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